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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCORE BENCH, BANGALORE

DATED THIS THE THIRD DAY OF DECEMBER, 1986,
Present: Hen'bls Shri Ch.Ramakrishna Rae
Hen'ble Shri L.HeAREGOD

APPL ICATION Nes.598,1960 and 1961,
1603 and 1611 to 1613/86(F ).

TeK<P.Irudayaraj,
C/e Mariay Susai,
Ne.20, V Cress, Narayana-
Pillai Strest,
Bangalere - 1,

2+R.Dsvaraj,

rR/a Ne.l.22/4,
lL.akshminarayanapura,
ITI€ress, III Main Read,
Srirampuram Pest,
Bangalere - 560 021,

3.A.S5hekhar,
Werking as Blacksmith,
Mechnaical Dapartment,
0/e the C & W.S.,
Byappanahalli,
Seuthern Railway,
Bangalerse, —_—

4.]e.Prakash,
R/a 'Srikanteswara Nilaya '
No.44, Muneewara Templs Read,
J.B.Celeny, Yeshwanthpur,
Bangalere - 22,

5.A.Manikyam,
C/e Shri K.Subba Rae & Sh.M.S.Anand Ramu, Advs.,
No.128, Cubbenpet fMain Read,
bangalere - 2.

6N emuniraju,
C/e Shri K.Subba Ras & Sh.M.S.Anad Ramu, Advs.,
Ne.128, Cubbenpet Main Read,
Bangalere - 2,

7+ PN Meneharan,
C/e Shri K.Subba Rae & Sh.1.5.Anand Ramu, Advs.,
Ne.128, Cubbenpet Main Read,
Bangalere - 2, oo

( Shri M.S.Anand Ramu, es. Advecates )
Vs

1.The Unien ef India,
represented by the Secretary,
Ministry ef Railways,
"Rail Bhavan %,

New Dalhi.

Mamber(J)

Member(A)

APPLICANTS .
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2. The General Manager,
Seuthern Railways,
Park Tewn, Madras.
3, The Divisienal Railwsy Manager,
Seuthern Railuway,
Bangalere Divisien,
58C, Bangalere - 23,
4. The Divisienal Persennel Officer,
Seuthern Railways, Bangalere
Divisien, SBC,Bangalere = 23, soe RESPUNDENTS .

( Shri M.Srirangaiah ess Advecate )

Thase applicatiens have ceme up befere the ceurt teday,

Hen*ble Shri L.H.A.Rece, Member(4AM) has made the felleuwing :

0RDER

In these se .en fresh applicatiens, recsivad under
Sec.19 ef thes Administrative Tribunals Act, 1985 the prayer is for
quashing the impugned erder dated 7/13.3,1986 passed by the 4th
respendent(Annaxure=C) and fer grant ef censequential relief, As
all these applicatisns are aliks in peint ef law and en facts, we
prepese te dispese them eof by a cemmon erder, We have classified

these applicatiens in three ssts as under te facilitate reference:

Set No. Appligatiens Nes.ef1986.
I. 598, 1960 and 1961
i1 1603
III 1611, 1612 & 1613
2o Cencisely stated the facts material fer determinatien

of the issues raised in these three ssts ef applicatiens are as

felleuws:

set I. Applicatien Nes,598,and _1960and 15961 1986
Applicatiens 1 te 3 were initially appeinted as Casual

Labeur Artisansgan daily wages in the Bangalere Divisien(SEC)ef

the Seuthern Railway, with effect frem 22,12,1980, 20.7.1981



Be The applicants states that they were deployed frem

the EDB te the MOE,against their will, and yet they have ne ebjectien,

prévided,they are given thes sams er eguivalent jeb and pay-scale

in thes MDB.

Te The applicants refer te the Railway Beard's letter
dated 2.5.1981, dealing with the terms and cenditiens ef service,
relating te Casual Labeur Artisans and te cenferring temperary
status en tham, on cempletien ef 12U days ef service, with entitle=-
ment te regularisatien. lhey have in particularirefarred te
clausa(F )(vi) in the said lettsr ef the Railway Beard, pertaining
te regularisatien eof casual labeurers, engagsd in werk-—-charged
=stabléihment for leng. Such labeurers, accerding te them, can

in terms ef the aferesadi cléuseF(vi), be abserbed in regular
uacanciasqintlkillad grade, within 254 ef the vacancies reserved
fer departmental premetien, previded,they have successfully under=-
gone the presecribed trade tests and there is a paucity ef depart—
mental candidatss, 8ince they were appeinted in the skilled cate-
gery and have been werking centinueusly in that capacity fer
quite ld4ng, since 1981, thay centend, that there sheuld be ne
impedimsnt te their being abserbed in the skilled categery. In
this context, thsy submit that the erder passed by the 4th respan=—
dant en 7/13.3.1986(Annaxurc—t% reducing their pay in the lewer
pay scale ef %,196-232, as cempared to the pay scale ef fs,260-400,
in which they were initially placed, is illegal and unjustified
and centrary te the instructiens ef thes Railuway Blard;in their
afersmantienad letter dated 2.56.1981. As their representatien te
the cencerned autherities had gene withesut heed, the applicants -

héave appreached this Tribunal fer relief.

8. The lsarnad Counsél fer the applicants rsitsratadhﬁs
abeve cententiens in the ceurse ef his arcuments., 5hri Srirangaiah
sought te rebut each ena ef tham. The respendents ars seen te have

filed their statemant ef ebjsctiens,enly in respact ef Applicatien
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Ne.598 ef 1986(F) in Set I ef the applicatiens and have furnished
an unsigned copy thereef,in respect ef Set III ef the Applicatiens.
Ne statement ef sbjectiens has besn filed in respect ef Appli=

catisn Ne.1503 ef 1936(F).

-

9. Shri Srirangaiahi’s%é%lzfthat newhara, dees tha Office
Order dated 2.5.1984 (Annexurs=A), issuad by ths 4th respendst,
stats, that the applicants wers saelacted fer the skilled grada
Accerding te him, they were actually prameted te this grads,

frem the dats thsy ebtailnsd temperary status in ths pay—scalaﬁhf
fse 196=232, He submit®ithat, the applicants wers inducted in éhs
MDBs They wers hewavar radeplayed frem th=a EOE te the ﬂDB)in
administrativas intarast% as alse te pravesnt their retrenchment,

as théy wara feund te ba surplus in tha fermer. Shri Srirangaiah
auarradjthat the applicants wers net actually empanallad fer re-

gular abserptian as Khalasis, witheout which thsy ceuld net be re-

garded as rsgular empleyses.

10, Shri Srirangaiah submitted that the skilled grade of
Rse 260=400 was awsrdaed te the applicants, against thaz werk-chargsd
establishment in the EDB, which was hewaver withdrawn en their
deplayment te their parsnt MOB, whers such waerk-charged facility
was net available and thay wers resterad te th= eriginal grade
VizZz., R8.196=-432, accerding te their turn. In this rasgard, he
referred te the rulas fer abserptien pr2scribed in ths Manual,
which he sadi clearly laid down, that casual labnurars/substitutss,
ar= net sntitlaggﬂ;; ragular abserptisn in tha psrmanent sstab-
lishment, unless they ars appeinted by the Staff Selectisn Beard
te Class IV pests. Hewsver, such werkers en regular scales ef
pay, in th%buent of their serving in semi-skilled/ skilled grades

weuld ba given the benefit ef increment, while fixing their pay
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2. G
- in sskilled grade, taking inte acceunt their service as casual

labeur in higher er equivalent grades,in accerdance with the
instructiocns centained in Letter dated 5.11.,1976 af the Railuway

Heard.

1. Shri Srirangaiah indicated, that this benefit was
grantsd te the applicants by rsfixing their pay in tha scale ef

Rse 196=232 as Substituts Khalasis ,

- — e an

accerding te the ardar passed
by the 4th rsspendent en 7/13.3.1985(Annexure=C) and that enly
the first applicant,in Applicatisn Ne.598 ef 1986, had rsprasentad
thersen, in writing en 20.3.1986 te the OME/SBC. He stated,that
befere this application could be censidersd by ths cencerned

8 autherities, the applicants hurriedly appreached this Tribunal
for redresss, He explained, that refixatien ef their pay in tle

grade ef Rs,196-232 under ths Office Order dated 7/13.3.1985 of

the 4th respendent(Annexurs-C) teek seme time, as a fairly

large number of redeplayad empleya2ess, uers inv-luadjinclusius af

)
the applicants and the service r=cerd ef some of thesm was net

readily available.

12, Accerding te €ri Srirangaiah, due te inadvertence,
ths applicants as wall as sthers, wers paid the same salary,
which they drsw prier te their redepleyment frem the EOB te th=
MDB. The respendents, had thersfere by the abeve Order dated
7/13.3.1985(Annexure=C), te rscever this sver-payment frem the
applicants and ethsrs similarly placsd, and this was tc be dore
in masy instal?mants. Sri Srirancaiah averrad, that the appli-
cants cannet takas undue advantage ef this inadvertent errer and
that ne previsien ef the Canstitutian was vislatasd en acceunt

ef this receveary.

13, Sri Srirangaiah emphasised, that the applicants were

net directly recruited as Skilled Artisans, in the pay scale ef

L,

\
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2.A questien has new bszsn raised by seme ef
the Railway Administratiesns whether the
scals of pay as applicable te the skilled
artisans can be given te casual labeur
empleyed in skillad categerias when thay
attain tzmperary status. The Department

of Railways have censider=d the mattar.
Thay have new decided that wheras casual

labeur are engaged in skillad categeries,
the relesvant scale fer purpese ef determining

their wages in terms ef the sxtent instructiens l
as cited abeve will be tgat applicable te
skilled artisans viz.s.260-400(R.5.). Thas,
en attaining temperary status(in terms ef
extant erders), they sheuld be paid in the
scale of R8s.260-40U(R.5)s Similarly in thes
case ef preject casual labeur engaged in
skilled catsceries whe have cempleted 180 days
of centinueus service, censelidated wages(fer
purpese of the instructiens centainad in this
Departmant's latter Ne.E(NG)II/32/LG-5/4 dated

6th June 1983) would mean the minimum ef the
scale of fs.260-400(R.5) plus D.A, thersen.

3.Payment in er with teference te this scale will,
hewsver, bs adnissible in individual case snly
from the date an individual casual labeur emple-
yed in a skilled categery has passed the pre-
scribed trade tsst if the same.happens te te
later than the date ef attaining temperary status
or date ef cempletien ef 130 days ef centinueus
empley ment, as ths case may be."

19. We have examined carefully, the pleadings ef bsth
sides as alse the material placed befers us. FRules 2511 and
2512 ef the Manual are pertinent in this case. Rule 2511

explicitly statas that casual labeur whe acquire temperary status,

will net be breught en te the permanent establishment, unlsss thay

£ 4!:@ ﬂ;;{dr
are slactadythrnugh a ragular Salectien Beard, fer Class IV staff,
A A

Rule/(ii) ibid reads as under:

"(ii)Casual labeur engaged in werk-charged estab-
lishments ef certain Oepartments who get pre-—
maeted te semi-skillad, skilled and highly ski=-
lle2d categeries. due te non-availability ef
departmantal candiddtes and centinue to werk
as casual empleysas fer a leng peried, shall
straightasay be abserbed in r:gular vacancias
in skilled gradess previded they have pasced
the reguisite test to thes extsnt of 254 ef tha
vacancies reserved for departmental prometien
from the unskilled and semi-skilled categeries,

\&
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. Thess erders alsc a ply te the casual labeur

) whe are racruited directly in the skilled
categeries.infwerkcharged establishments after
qualifying in the tr.de taest,"

20, Frem the feregeing, the fellswing paramsters emerce,
in regard te abseorpiien ef casual labeur in regular vacancies:

i) Casual labour whe acquiie temperary status will
net be eligible te be breught en te the perma=—
nent sstablsihmant, unless they are gselected

P 3 threugh a regular Selectien Beard fer Class IV
staff,

ii) Casual labeur in werk-charged establishments
whe get premeted te semi-skilled, skilled and
nighly skilled categeries, mwing te desarth of
departmental candidates and centinue te werk
as casual empleyees fer leng, shall be straight-—
away abserbad in rsguiar vacanciass in skilled
rades ( previded, they have passed the requisite
test ) upte 25% of ti vacancies earmarked fer
departmental prometien, frem the unskilled and
. semi=-skilled categeries.

21, Let us examine whether the applicants fulfil the
abeve pre-raguisities. ([ur scrutiny reveals thes fellewing:

i) The applicants acquired tamperary status as
svidenced by Annexure=A,

ii) The respendents aver, that they were not em—
panellsd feor permanent abserptien in Class IV
by the Staff Selectien Beard, while they uwere
werking in the EDU. They are alse net simi-
larly empanellsd by the same Beard en redepley-
ment te MOB.

iii) Accerding te the respendents, the applicants had
te be redepleyed from the werk-charged establish-
ment in EOB te MOB, en administrative greunds
after a spell ef abeut 4 te 4% ysars, as thay
were feound te be surplus in EDB.

iv) MOB had ne werk-charyed sstablishment as in the
cass ef EDE.

v) The applicant: had passed ths requisite trade
test, te qualify fer the skilled grade in which
they were engaged in E£0DB on werk-charged estab-
lishmant.

vi) They were given the pay scale of fs,260-400 in
the skilled grade, while they were werking in
EDB as abeve, fer a peried of about 4 te 45 ysars.

vii) They ceuld net be abserbed in resgular vacancies

in skilled grades in EOB, fer want ef pests,en ac-
count ef which?thay had te te redepleye=d te MDE.

J
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viii) There is ne werk-charged establsitment in the
MDB, where they can be given a pay scale of
fise 26U=400 in ths skilled grada.

22, It ie evident from the abeve, that the applicants
ceuld net be abserbed in the skillsd grade in Class 1Y, fer want
ef regular vacencies and en acceunt ef their net baing empanelled
by the Staff Selectien Beard fer the purpese. Censequently, their
pay en redepleyment te MDB, has been determined by the respendents
in £'he pay scalas of Rs.196=232, ®n the basic ef the instructiens
ef the Railway Beard,in their Letter dated 5.11.1976(Annexure-I
te Set I ef the Applicatiens). Thus, the pay ef the applicants as f:
fixed by the 4th respendent, accerding te Annexure-C(which is the
impugned srder) in the pay scale ef fs,196=232, en their redepley=-
ment te MDE, in our view,is in erdsr. The extract frem thes Lettaer
dated 19.12.1985, referred te by the Counsel fer the applicants
(vide para 18 supra ) dees net ceme te the aid of the applicants,
as they have been paid salary in the pay scale ef Rse 260-400, for
the pzried they rendered ssrvice in t he skilled grade  in the werk-
charged estsblishment ef the EDB., What is seught te be recevared
frem them on acceunt ef ?iarpaymant?is the hiher poy, paid te them
in the pay scale ef #3,260-300, fer ths skilled grade, te which they
were net entitlad, en their redepleyment te M0B. The respendants

admit?that this was an inadvertent srrer but have directed, that

the everpaymant be recevered frem the applicants in easy instalments,

23, The applicants are therefere liable te fail in view ef
the abeve facts. UWe weuld hewever ebserve, that the respendents

ensure, that the applicants are censidered fer abserptien in regular

vacancies in skillesd grades, with thes utmest uxpuditionvafter cempla=-
ting the required precesdural fermalities, as the applicants are

szen te have fulfilled mest ef the prerequisities, and are awaiting

regular abserptien since leng.




' and 20.3.1981 respectively. On cemplztien ef centinusus service
ef feur months, they were deemed te have acquired temperary status
and were brought en the pay-scale of Rs,260-400 in the skilled
grade with sffect frem 22.4.,1581, 20.11.1981 and 20.,7.1981 res-
pectively, as is seen frem Annexure—-A. They weras breught en th
abeve pay scale ef f.260-400/ in the skilled yrade, subject te e
cenditien that they had pasjidfgrescxibad trade test, in the

categery eof pests in which they were sngesged.

Set II. Applicatien Ne.1603/1985(F):

The applicant was appwinted as a Casual Labeur Artisan
in SBC,ef the Seuthsrn Railway. He was deemed te have acquired
temperary status, after centinueus service ef feur menths and was
therefere breught on the pay scale ef %.ZBD-dUD?in the skilled
grade, with effect frem 20.6.1981, as is sesn frem Annexurs-—A

subject te the cenditien ,that he had passed the prescribasd trade

test in the categery ef pest in which he was sngaged.

Set ITI.Applicatiens Nes,1611 te 1613 /1986(F)

Applicants 1 te 3 in this case wsre similarly appeinted
as Casual Labaur Artisans?in SBC eof the Ssuthern Railway. They
werz breught en the pay scale ef 15,260-400 in the skilled grade,
with effect fiem 20,11.1981,20.5.,1981 and 22,10,1981 respectively,
having been desmed te have acquired temperary status]after ceti=-
nueus service of feur menths- vide Annexure-A, subjact te the wmn-
ditien, that thay had passed the prescribed trade test, in the

categery of pests in which they wesre engaged.

3. The zpplicants in all the abeve 3 ssts ef applicatiens
stats}that they have successfully cemplzted the prescribed trade
test, They were initially sngaged in the Enginesring Departmant/
Branch ef SBC(EDE, fer shert), but were subsequently transferrad

te the Mechanical Dspartment/Branch ef SBC(MDB, fer shert), in
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accerdance with the instructiens dated 13.5.1985 eof the 4th
respendent (Annexure-B), The applicants aver, that their trans-
fer frem EOB te MOB, was net justified. On 7/13.,3.1986 (Anne-
xure=C) the 4th respendent fixed the pay ef the applicants(ameng
ethers, who wers re-depleyed te [M0B; in the pay-scale of fs.196=
232, with effect frem the date they jeined in the MOB, with a
nete at the end, that ever-payments made alrsady te the empleyees,

weuld be recevered frem their salary in easy instalments,

de The applicants submitted a representatien thereen .
on 20.3.1986(Annexure-D, in the case ef Sets I and II and Anne-
xure=D te F in the case ef Set III of the zpplicatiens) te the
Divisienal Mechanical Enginecr, Seuthern Railway(DME, fer shert)
but te ne avail, The applicants state, that the aferesaid srder
dated 7/13.3.1986( Annexure-C) of the 4th respendent, has resulted
in their dsmetien by twe grades and arbitrary recevery of ever—
i
payment ef szalary frem thu;ifrnm as leng back as 1981, causing
them ne little financial hardship. Accerding te them, having werked
as Skilled Artisans, they cannot be paid lewsr emelumsnts than

prescribed fer this categery ef pest, as othermisaathis wouldb e

vielative of Articles 14,16, 21 and 23 ef the Censtitutien.

Se The applicants rafer te the relevant previsiens ef
the Indian Railway Establishment Manual(Manual, fer shert), in
raéard te their racruitment and allied matters. They centend,
that as they wsre breught en the pay=-scale ef 7s,260-400 prescri-
bed fer Skilled Artisans; thsy are entitled te this pay scale
with effect frem the dates shewn against their names accerding
te Annexure=A, They furthsr submit, that they are entitled to

48 T
temperary status, as alsu’ﬁq{ parmanent absserptien in this pest,

A poalee o fad, A
byApassing the prescribed trade test and wers werking thetein

for nearly 5 ysars.



- 10 -

17. Shri Srirangaiah peintsd eut, that the applicants
were werking in the EODB as easual labeursrs in the skilled grade,
prisr tc their redepleyment as casual labesur Khalasisﬁt- MoB,

en acceunt ef which, they wesie neither discriminatad against ner
the principles ef natural justice er Articles 14 and 16 ef the
Censtitutien were ui-laésd. The applicants were net empanellad
fer pesrmanent absnrptiud?whila serving in the EDB and are yet te
be empenelled en their rsdeplsyment te the MOB. Sri Srirangaiah
stated, that they have mfrely attained tsmperary status, thus
rendering them sligible fer empanelment, fer abserptisn in regular
vacanciss in the MOB, which is dependent en varisus facters such
as 3 length ef searvice, suitability, availability ef pests stc.
He maintained, that redepleyment ef thes applicants te ths MDB
and their fixatien ef pay, was net centrary te instructisns cen-
tained in Chapter XXV ef the Manual, in regard te abserptien ef

casual labeur in rsgular vacancies,

18, Ceunsel fer the applicants, invitzd sur attentisn te
the fellewing extract, frem Letter dated 20.,12.1985 addrassad&vy
the Ruilway Beard, Hew Dglhi, te the General Managers, All India
Railways, in regard te the scale ef pay applicable te skillsd
casual labeur, te substantiate the claim ef the applicants fer
the higﬁcr scale eof pay of Rs4260-400 in the skilled grade, e
reproduce the same belew:

" Atteantien is invitzd te the preovisiens in
para 2511 ef I.R.E.M., which lay dewn intsr
alia that en attaining temperary status,
casual labsur en thas epan lins,will be en-
titled te payment in ragular scale ef pay.
Casual labeur engaged en prejects(alse knawn
as preject casual labeur) are alse sntitled
te temperary status,in accerdance with the
erders applicable te them. Such labeur are
given censslidated wages.,at the minimum ef
the scale ef pay,when they cemplste 180 days
of centinueus amplesyment.

\ =
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Rse 260=400 but wers sngaged as casual 1abnurars}|n daily wage and
en cemplatien ef 4 menths ef centinueus servics, wars cenferrsd
temperary status and grantad ths mentbly scals ef pay ef Rs.265
400 in the skilled grade, namely, that ef Artisans. They wars
neither abserbed as Skillad Artisans ner wsrs thay selactsd as
such, by a duly cnnstituﬁad Stafi Selasctisn Beard. He said, that
the applicants ware net cempellad te ge frem the EDB te the MDE.
He deniad the averment ef the applicants, that thesy had submittasd
that they weuld ge te the MOB, provided,they wers given the samcer

equivalent jeb and identical scale ef pay.

14, Sri Srirangaiah clarified, that tha redepleyed substi-
tutss such as the applicants, weuld bs eventually ragularly abserhbed
in the Dspartment/Branch, te which they ars redsplayed. The
applicants whe are $ubstituts Carriage and Wagen Khalasis in the
MOB, weuld be esligible fer absarptisn as Regular Carriags and
wagasn Khalasis in the MDB( te which they are redspleyed) by em-
panslmant?acc-rding te the preczdurs prescribed. Sri Srirangaiah
stated emphatically, that the applicants did net pretest, whan thay
were redepleyed frem the EDE te the MDB. He said,that en ths cen-
trary, the applicants in Sat I ef the Applicatisns (Annexurss I te
1/) had in wiriting, expressed en 22,9,.,1986, that they wers willing
te taks the bobtam saninrity?amengst the Substitutes in the

Electrical/Mschanical Departmsnt/Branch.

15. The applicants whe aleng with ethers,wsrs werking e
Casual Labsur Substitutes in the EDB, were redepleyed te the MDB
as Substituts Carriage and Wagen Khalasis by ths 4th respendent, by

his erder dated 22,5.1985(Annexurs-y in Sat I ef the applicatiens).

16. Accerding te Sri Srirangaiah, the Letter dataég.s.wm

of the Railway Board’rafnrred te by the applicants, merely statas
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that casual labeur empleyed in skilled categeries in werk-charged

sstablishment and centinuing te werk fer leng, ars te be absarbed
in regular vacanciss in skilled grades (previded, thay have passed
the required test) within 254 ef the vacancies reserved, for
departmental premetisn, frem ameng unskilled and semi-skilled

catsgeries. The applicants wers redspleyed frem the EDB te the
J&

MJB, as they were surplus in the fermer. There was nef werk-
charged establsihment in the MDB. Sri Srirangaiah submiﬂ;f tht
the impugned erder dated 7/13.3.1985, passed by ths 4th respendesnt
(Annexure—C)?was neither an erder ef reversisn ner did it entdl
raductien ef pay, but was strictly in accerdance with the instruc-
tioens centained in Letter date¥5.11.1975,155uud by the Railway
beard,(the relevant excerpt ef which, relating te fixatien efpay
of casual labeurers en their abserptien in a regular Class IV
pest is at Annexurs-I te Set I of the applicaticns) and was
thersfere legal and valid. Sri Srirangaiah statad, tha%this had
net re8sulted in serieus civil censequence te the applicants. M
excerpt ef the abevs latter datasd 5.11.197J?in sg far as it is
relavant te the praessent case /is rapreduced belsw fer ease of
refarence:

"39. FIXATION OF PAY OF CASUAL LABOURERS ON

THEIR ABSORPTION IN A RZGULAR CLASS 1V
POST.

The pay ef Casual lLabeursr
with temperary status, when abssrbed
in reqular Class IV posts, will
fixed as follewss

BOARD's
Letter Ne.
E{MG)11.76
cL/79, dated
5th Nevember
1975.

i) These whe have hitherts bsan drawing
pay in identical grades, will have their
pay fixed with rsfersnce te the last

pay drawn:
And

- e S an S -

ii) These whe have bsen werking in
semi-skilled grad s, but are abserted
in regular Class IV unskilled grades
will have their pay fixed by grantsing
incraments in the unskilled grade with

referznce te their earlisr service as
Casual Labeursr in highar er sguivalent

gradss."
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Shri K.P.Irudayaraj & G OV /s The Divieional Personnel Officer,

Southern Rly, Bangalore

To
1, Shri K.P. Irudayaraj 4, shri J, Prakash
20, Vth Cross 5. Shri A, Manickyam
Narayanapillai Street
Bangalore - 560 001 6. Shri N, Muniraju
7. Shri P.N. Menoharan
2. Shri R, Devaraj
J-22/4, Lakshminarayanapura (S1 Nos. 4 to 7 - 'Srikanteswara Nilaya'
I1I1I Cross, III Main Road No. 44, Muneswara Temple Road,
Srirampura Post J.B. Colony, Yeshwanthpur
Bangalore - 560 021 Bangalore - 560 022)
3« Shel A Shakher B. Shri M.S. Anandaramu
Blacksmith
Advocate
Mechanical Department 128, Cubbonpet Main Road, Bangelore - 2

0ffice of the C & W.S., Southern Railway, éyappana 111, Bangalore
Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/XPRY/

INTBREMOPER passed by this Tribunal in the above said

application on %4'38

N ,:\S)_\ J\_le»G;-?{,ﬁL‘i; A’-’
PUTY REGISTRAR \i
SE&ETHOMX XS ER

(JUDICIAL)
Encl : as above




, |

® ' In the Central Administrative
Tribunal Bangalore Bench, )

Bangalore
|

@\_{(éﬂz{’l— c Wr—Apphcahon No - Di% g‘ of 193?

Applicant w Aeves- 5'?( /cféc‘d*“ Respondent
K. fw;o‘ 734’ g ot /603 re;u&rfg..kﬁﬂ) & P\fe&.}n&, D,vﬂ/w,hmﬂ

| W, 8 &UL, Y, s
Advocate for Applicant Advocate for Respondent

,EL‘ K‘g‘%ﬁ R, Sh. 1. gu“leuamza,.;v(

Date Office Notes Orders of Tribunal

(KSP)VC/PS(MXA).

JANUARY 7,1988.

———

i» Applicant by Sri M.S.Ananda Ramu.

Sri Ananda Ramu préys for permis-
sion to withdraw these applcations with
liberty reserved to challenge the order
dated 9-12-1987 (Annexure-B) bb. fresh
applications under Section 19 of the

Administrative Tribunals Act,1985. Permis-

sion sought for is granted.  Applications

for contempt are, therefore, dropped.

VICE-CHAIRMA

-) ~\8‘é

| ﬁ/\ QJJ/.UL &{M‘Y\g(ﬂ

-x ISTRAR——

SENTRAL ADH ATIVE TRIBU ﬁfr-
ADDITIONAL BENCH
| \ BANGALORE




